
 
 

Misc.(Bail) Case No.  89 of 2022 
O  R  D  E  R 

 
 
17-03-2022    Seen the petition No. 413/22, filed by accused/petitioner 

Musstt Banu Begum, seeking bail for accused Mumtaj Ali in 

connection with Tezpur PS Case No. 249/22, u/s 366/342IPC, 

corresponding to GR Case No. 421/22 

   I have heard the learned lawyers appearing for both 

sides. I have also gone through the contents of the case diary 

    The allegation in the FIR is that on 04-02-2022 one 

Anowar Hussain lodged an FIR in Borghat Police Out Post under 

Tezpur PS alleging inter-alia that his 16 years old daughter went to 

the house of his father-in-law at Punioni village at 11 AM with a view 

to stay there in connection with ensuring Matric examination however 

she was missing from National High Way No.7 and she informed this 

fact through mobile No. 9401051924 to the informant. It is alleged 

that accused persons named in the FIR forcefully took her in a Magic 

and kept her confined in a lonely house.    

    I have heard the learned lawyers appearing for both 

sides.        

   Learned counsel for the state submitted that case diary 

reveals sufficient materials and given the nature of the offence, bail 

prayer may not be granted.   

    On the other hand, learned counsel for accused 

submitted that there is absolutely no materials, the nature of dispute 

is civil in nature and the accused did not commit any such offence as 

alleged.     

 



   Having heard the learned lawyers appearing for both 

sides and on consideration of the materials on record, it transpires 

that the dispute is civil in nature. There is no evidence for committing 

the offence of kidnapping.      

 Situated thus, this court is of the considered view that it 

is a fit case to grant bail. Consequently, accused Mumtaj Ali is  

enlarged on bail of Rs. 20,000/- (Rupees Twenty thousand) only 

with one surety of like amount in default to jail to the satisfaction 

of learned Eleka Magistrate.          

   The bail application is accordingly stands disposed off. 

           Let the case diary be returned.   

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
 
 
 
 
 
 
 
 
 
 

Misc. (Crl) Case No. 93/2021 
 

O  R  D  E  R 
 
 
01-04-2021    Seen petition No. 438/21 filed by one Md. Hafijuddin u/s 

439 of Cr.P.C. seeking bail for accused Md. Rafik Ahmed in connection 

with Dhekiajuli PS case No. 118/21 (corresponding to GR Case No. 

760/21), u/s 366(A) IPC.   

   The allegation in the FIR is that on 07-03-2021 one 

Lilima Karmakar lodged an ejahar in Dhekiajuli Police station alleging 

inter-alia that her younger sister (X) aged about 16 years disappeared 

from her residence at Alisinga and on frantic search it is learnt that 

accused named in the FIR allegedly kidnapped her and kept her 

confined in some unknown place.  

   Learned counsel for the State submitted that case 

against the accused u/s 366 IPC which is a serious offence and the 

case diary as called for has been received, which reveals sufficient 

materials against the accused.       

   On the other hand, learned counsel for the accused 

submitted that accused has been falsely implicated in the case. The 

alleged victim girl voluntarily eloped with accused on her sweet will 

and no elements of offence u/s 366 IPC attracted.     



   Having heard the learned counsel appearing for both 

sides and on consideration of the facts of the case, admittedly it is 

seen that age of alleged victim girl was 16 years at the time of 

incident and was allegedly taken by accused. Even if it is assumed 

that she eloped with accused on her own she appears to be 16 years 

old at the time of incident. On the other hand, the case diary also 

reveals that the girl has been induced by accused to go with him and 

the fact that the girl has been taken by the accused proves that she  

O  R  D  E  R 

 

has been removed from the custody of her guardian without their 

consent and kept her confined elsewhere.     

   Therefore, considering the materials in the case diary, this 

court is not inclined to grant bail to accused.  

  Let the case diary be returned.    

  The bail application is accordingly disposed off.  

    

 
 

 
            (C.B. Gogoi) 

        Sessions Judge,  
                              Sonitpur,Tezpur. 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 



 
   


